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THE HON'BLE NATIONAL GREE

AT PLNE
ORIGINAL APPLICATION No

NEWS ITEM TITLED: ..LAYER OF TOXIC FOAM FLOATS ONSURFACE
OF INDRAYANI RIVER IN PUNE'' APPEARING IN

HINDUSTAN TIME,S DATED 12.02.2024

MAY IT PLEASE THE HON'BLE TRTBUNAL

AFFIDAVIT IN REPLY

I, Pushpanjali Rawat, Age about years, Occupation: Service, Cantonment Board.

Pune i.e., Respondent No.l0, state on solemn affirmatiorr as under:

1. At the outset it is submitted by the Respondent No.10, that it is tendering an

unconditional apology for not remaining present for the hearing on 17th March

2025. The Respondent No.10 requests and pleads that the apology of the

Respondent No.10 may kindly be accepted by the Hon,ble Tribunal

2. I say that the present affidavit is being filed to place on record the subseqnent

progrcss tnadc ftir sewage ttcatltcttt, -;peoifically in relation to the lndrayani

River.

3. I say that reco gnizing the severity of the situation, the Board engaged IWs

Primove Consultant Pvt. Ltd. in 2017 to prepare a Detailed Project Report

(DPR) for a 5.2 Million Litres per Day (IW-D) capacity Sewage Treatment

Plant (STP), with an estimated project cost of <3g,57,16,3441- and

<2,66,76,5421- towards operation and maintenance for a period of five years.

Copy of the work order issued to IWs Primove Consultant Pvt. Ltd. is annexed

hereto and marked as ANNEXURE - R-1.
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I say that the Board responded to all technical queries raised

Directorate, Defence Estates (PDD

simultaneously sought financial ass

Rejuvenation and Urban Transformation (AMRUT) Scheme by subm

proposal to the Principal Secretary, IJrban Development-2 Department,

Govemment of Maharashtra on 3'd Febru ary 2020. However, no response

has been received till date. Copy of the proposal submitted is annexed hereto

and marked as ANNEXURE - R-2.

5. I say that the Board faces acute financial constraints and does not possess

sufficient resources to independently implement such a large-scale

infrastructure proj ect.

I say that, fuither to this, the Board submitted the above-mentioned DPR to

the Pune Metropolitan Region Development Authority (PMRDA) on l Tth

April 2023 for further consideration and assistance which includes Mini STP

and also to include in Dehuroad Cantt. Board STP in their collective

projects. However, there appears to be a delay from the end of PMRDA in

processing the salne, and therefore, the Board is exploring alternative options

to move forward with at least a smaller STP of 800 KLD capacity near the

Indrayani River, as arr irrunediate measure to mitigate pollution.

I say that, in parallel, the Board has initiated efforts to reduce pollution of the

Indrayani River by proposing the installation of a mini STP. To facilitate

this, the Board has followed due procedure and appointed a project

Management Consultant (PMC) after floating a tender. The appointment of
PMC was approved vide Copy of the said Board Resolution is annexed

hereto and marked as ANNEXURE - R-3, and the copy of the Tender

Notice floated is annexed and marked as ANNEXURE - R,4.

7.
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4:I say that a letter dated 0510712024 has also been

PMC. Copy of the said letter is annexed hereto and

- R-5.

issued

marked

9. I say that it is pertinent to mention that no foam is formed in the river due to

CBDR and the primary issue pertains to the discharge of untreated sewage

into the river due to the CBDR.

l0.I say that the implementation of the mini STP project is facing delays

primarily due to land-related issues, as the identified land falls under the

ownership of the Defence/Army authorities, requiring clearances, and due to

budgetary constraints. Despite these challenges, the Board remains

committed to pursuing the project earnestly.

I 1.I say that additionally, the Board is exploring the possibility of altemate

solutions, including:

(a) Seeking guidance from the Maharashtra Pollution Control Board (MPCB)

regarding alternative funding sources,

(b) Considering the adoption of decentralized, STPs to reduce costs, and

(c) Proposing integration of Dehu Road's sewage netrvork with the existing STP

network of Pimpri-Chinchwad Municipal Corporation (PCMC), given the

proximity and feasibility.

I2.I say that collaboration with PCMC would provide an effective, economical,

and environmentally sustainable solution to the sewage treatment challenges

faced by the Board and ensure better compliance with environmental nonns.

l3.I say that the Board has officially approached the Maharashtra Pollution

Control Board (MPCB) vide letter no. CBDR/ENGG/STP dated 1110712024
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to seek technical guidance, suggest possible funding avenuesi a

facilitating discussions with PCN{C for collaborative sew
\'

solutions.

l4.I say that the Board is fully committed to complying with environmental

laws and regulations and remains proactive in finding viable, sustairtable,

and long-tetm solutions for sewage treatment and management within the

jurisdiction of Dehu Road Cantonment.

15.In view of the above circumstances, it is respectfully submitted that the

Respondent No.10 is sincerely taking necessary steps towards the installation

of sewage treatment systems and the same is under active process.

I say that whatever stated hereinabove is true and correct to the best of my knowledge,

infonnation, belief and legal advice which I believe to be true.

)k
Solemnly affirmed at D nv .on this oS day ofJu,tt 2025

rtr' \.
tl\ '.! .\

a
P'+€? !r

Deponent

FHFORE

Vl ' ct(,l'trrt!
Cf tndia

Noted
Serial
Date:
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illi i'#T^tllT:1"1"" Development consultants pvt. Ltd
!'lrrcl Road, Kothrud, prrr"_+t tOgg

ii)Authority:CBR No. 02 dated 20/04/20t7

ii) Time allowed for completion : 4 Months

;]J:T"i]lowed 
for commencement : Immecjiate from the date of receipt of

No.CBD

1.

2.

Sub: Term contact - 2076- 2077 contract:Providing consultancy serviccs And
ffi"fi :lilf #H:Hi"T?t""'"";;;;;J;.'6;b;il;r;fi:;";;cument
Pumping Station ara s"*"gu Network, Sewage
Reactor/Cyclic Activated'Slud On Sequential Batch

ulation of Dehuroad
Wor.k or.der No. Oldated t,t 1 ;: / tZOtZ

Reference your tender dated 07/12/2016.

You are required to execute the following work on th6 terms and concritions ofcontract agreement made between you and the Board on

t Brief description of work: Term contact - 2076- 2017

il

Dehuroad (

Date: t'( /a

Submission of Final detailed Draft
report, Vetting of estimate from
Govt competent Authority IIT,s/UIIT

Tender documents /Bid
documents &Schedule of project

Name of Work

execution.@art A )

Estimated
Cost

Rs.18,00,000/-

Authority

CBR No. 02
dated

20/04/2077
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1. Payment would be done as tr'er the oontraet agrcemon'L'

2- cEo/Board reserve the righ't to'alter the worh order.

3 Final satisfactory reports should' be su,bmitted to this office,

p.ayment will be made.

(signature of Contractor:)

Cbpv to -

1. .The Accountant ,DCB.

4. No amouni would be paid to t'he consultant in case of extension of the amount

111eltion in work order; unless and until orders are issued from the office'

(\..

ir,^:XH1.,il

LrP D"'uet""',

I ltr.r','.rllr r t\
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C,ANTONN4ENT BCIARD D III I t' ITOAD
sTl-{ffiftfiR, {qil-ftaK"f 7T

Governemnt of lndia, Ministry of l)efence
Near Dehuroad Railway Station, I)ehuroad,

Fune-412 I 0 1 [[4ahara sh tra J

Ph"Ncr. 820 -27 67 1222, F ax:02} -27 67 7 610
e-mail:eeodehuroad @gmail.eom, websitc: www"cbdehu road.org

q

tetter No": eBUlt / Engg/S\FlZ0tS-L9

To

The Pi"incipalSecretary
lJrban Development-2 Department
4th F'loor

lvlantralaya

Mumbai-400032

F.i

Date: r.r Feb.,2020

Sub: Allotmr+nt of grantfor f)ehuroad Cantonment Board fronr the AMI{UT
Seheme

Respeeted Sir,

l. The Dehuroad Cantonment Board(DCflJis a cleemed municipality. It. has arouncl
9038.2883 acres of land having both hiily and plain terrain. It has populaiion crf
approx. 65000 com;lrising 11,000 families most of them belong to poor strata of
society.

7,."Ihe l)CB acls as a municipality providirrg basic facilities to it:; rc:;iclcrits, lvhicl.)
inrltldes derrelnpmont tt'orks such as rotds, rlrains, providing wilter, pln,ri.,.;ilri r.r[

toilcts, garderrs, schools, liosprlals eLe.

The IICB has its r:wn Inelepr:ndent Water Supply lir:heme, inclutiing a \n/ater'i-'r'eatn.rent
Flant which provices water to nearly z0;lr:rcent of its population.

The DCB has declared Open Defecation Free[ODITJ in the year 2018 ancl 2AIg. We try
to minimise sludge by providing septic tank connectir:n to each householdwith a
proper disposal technique/unit. But as per modern Rorms underground drainage is
nece^ssity' Such a system can be obtained by providing Sewage'l-reatment Plant with
Underground Sewage System.'l'he same has been conveyed in the orclers ;;asserl try
the National Green Tri'bunal on Decernber 6, ZCi19 which may be sumrnariserl as
below:

3.

4.
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:,' :,: ::,:,: :l :: ;:2,' ::! :: :!,{y:rl a n r) e c e rn b e r 6, z g t g, t i r c c t,j {! I.A ryl-='nio,,il'^,'1/i'|j*!iif:"r:::;is! 

":!i:,"" 
;.;i"-;;:;;;; 

": 

:,:',,':0,':;',5y w,it h work an setti

t I t'S tr t rf yyls y1 tS of the

,ry, i i u sl i i, "' 
ii i n";' ; :;: : f ,Y"ir, :: :::iI:I' y r 4 r 

p h,, i { s r p s rnot implemented an Hnne, tne'theiJiot
pont

Copy ro

f . The Commissioner
pimpri Chinchwa d Mu nicipai.Corporation2, .lri:; Jfii,_,,:bi ilj,Ti;, 

!'4''.-',;'<

3 , S l-'-lr,' ,S o; i.r'S -( l.l c" ,.? n ., ,rv, .. i t ,n i,it r
Frj In

5 lnkhs per srp fo, irii,,-i"r{^

iTf "Xri.i'o p Hari twa t)
Chief Executive Officer

.l)e.huroad Ca n t onment Board?1

.".....For inf c,*rnation

II '--i t;:.:'.+.,,. i n!2.r.-.,tt

f Sl ,}i:r,i.r'*i :::J i.r't.:-

STp",, avnttr pur J I I, Jor default in com

tompte^tlyg 
"all"steps 

of action ptrans in the rrratrpr inrtr,,ti^^
w,,wtd meanf,;;yr,tr#:::;;:#,:yl,yry,1;i:ii'[trtri:,;^;:T{:;:tr9;I:::{;:;!{:,,

S. Also it is no
which mosriS :3 'n:. 

toilets fs left our directry into the naras. source eif dri 'lvers thus polluting the rivers, the rivers been aBoard has ta e.rn view *f the ahc,ve tt,. n,rnur"a, cantonment
of it the Derai
fbr STF rorall
wftfrin the li
con.struction

6" The source of- provide the basie facirities was Octroi but true to the aboriti,n
of Octroi and i iti"r, 

"r gsr trr* ,"*.0= r. n*u.ty ,.ro ,ra i,, date n., amount
has been recei . oo tt,* br.;;;;#;, ;". scsr nor any orher schemes.7. It is conveyed to

N o 7 0/M rsc l nywin 
1 c,, i,, ::iir r, ?ffi ?i 

i32, y, :T :,::":, 
" " 3iil :r r^, ;,,l:JNtr"K-, 5aru174/201'-AMRUT-IB 

dated zzll.lt^zol9 for exrens;c,n or rhe benefits off#:#::ff"::- REiuvENArroN 0F uRBAr\r rRANsF'nanarrorr 
[AMRur] ro rrre

ffi:::l J;:'fi"-T,l :1 Tll;ff#,T; J; 
,;.,ffi 

ffff 
u n * h ro u gh rh e s ch e m e c,,l A 14 R u","

crverJeaf foryourreadyreference. - ''! r'c'.<x / anu tne Detailed Pr'ject Repr'ri are attacher1

pag,e na 2of Z
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I-IUROAD

L. EOI fcr Sewage Treatment Plant -Letter of

R*f:* CgR t'l0" ?5 datecl 3rla7lVA23'

This offlce had invited Expression of Interest for the subject vuork mentioned

above, Acco,ding!y, 5 firms had submitted their financial bid. fhereafter, they were

askecl [o Eive presentation of their companY profile and scope of work' The criterl't

for selection was 50% for the rate quoted and 50o/o for marks obtained fcr

nresentation. The rjetaiis of which are as below'

Si"" I Bidder name Rate Quoted

Nc; I

SBA Enviro SYstems
Private Ltd.

The Nisarqa ConsultancY

Green Cesign &

Engirieering Senrices
Pvt. Ltd

1 - I Samruddhi Waterworks 7.5o/o

Pvt. Ltd.

f"farfs-o-f t;.rcI
qucted (nrarrs 

i

Absent

Absertt

,qouista recrfior"l"tt,ls f-,'t' 1--l--- i_' 
-- € --

!'vt.Lld. I 
- 

| ----l

t

__tua.oro,6gry;1-;6=r"'5 cilen aesign a rxgil-lggrrnQ Seruices Pvt Ltd and

hilvista Technoso!utions Pvt" Ltd secured same marks t'e i6 cui ci 20' l.'hcretcre' tn

Liir"; f€gifd the Board vide CBR. irlo"25 dated 3UO-/iiA23 resolved to seek cost

ir.,iimation from both the firms'ruhich will be presented in ihe nert Bcard meetinq' In

rlr,.. regdrd, ifrrs ufiiee vide ietter i\,lo.cBDVEngg/s.r.Pivo! -ll ':laied 0q/0812023

riiiormed both participants to submit the cost cf Irrstalialion oi iackaged t'";;e

l,cwage Treatment Plant or any other suitabie methoJ for treatment of 1 !"iLD

l.,tt.rw3g. in Dehuroad Cantonment Board Areas to whi';n only sinEle 11''11 1'g' l"li's

Aclvista Technosolutions Pvt. l-td. after visiting ihe site at shelarwadi fcr which is

1;.;' to indrayani rivei'vide their email dated 24rc5pa24 subrnitted tireir DPR for c'8

i'1i D Sewage Treatment Piant at vi!lage Shelarwadi, Dehuroad' it may also be

lrrriuqht to highlighted that the other agency Green designs have faiied to respond

i,, tlre rei.ninder emaiis cione by this office. Now, the rnatter rnay be put beiore the

PPT (marks out
of 10)

2.779o/o

iir.,aid tcr its kind eonsideration please'
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J*pl o, otloalzT

The member secretary informed the Board about receipt of

MPCB about serious offence of non-existence of STP in Dehuroad Canto

and moreover non-compliance of reminders from this office by Green designs

resolved to appoint Advista Technosolutions Pvt.Ltd on the said quoted rates, as a

Project Management Consultant by issuing acceptance letter on the above said

rates, depositing Rs.1,00,0001- as security before execution of contract agreement.

Consultant may be asked to prepare tenCer documents for the STP at shelarwadi

village on GLR Sy.No.44 classified as A-1 L

Member SecretarY

Cantonment Eoard Dehuroad

Date:el 10712024

1. President Cantt. Board, Dehuroad

Not Approved

2. Member Secretary Cantt. Board, Dehuroad -ft]fo

3. t\ominated Member Canit. Board, Dehurcad
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DEHUROAD CANTONMENT BOARD

d

DEHUROAD.

'l'he Dehuroad Cantonment Board invites Expression of Interest from expert agencies,
riir survey, identrfication, tenderin& supply , installation and supervision of rrrinimum
2nos of packaged STP(minimum I-MLD each) in the areas within Dehuroad Cantonment
ikrard. Interested agencies should upload the Expression of Interesi on
I rLtps: / / eprocure.gov.in/eprocu re / app

I The technical bids should contain the following:

a) Profile of the company.

bJ Technical Manpower.
c) Work experience of similar nature.
tlJ Scope of the proposed work.
c) Scanned copy of Demand Draft of Rs.1000/-[ Expression of Interest Application

Fee)

). 'l'he Financial Bid [Marked as Annexure A)should contain the rate in percentage
. r r rr I s;lrould be uploaded on the https: / / eprocure.gov.in/eprocu re / app

'l lrt' irrterested agency is expected to have full knowledge of the area limits cf the
1)t'lturoad Cantonment Board and to show a presentation before the Members and
I'r'r'sitlcnt of the Board on a selected date and time as decided bythe undersigned rboui
tlx' r:ompany profile, work experience, scope for the proposed work, justification {br the
r'.rlc rluoLed.

(llht.r'tlctarls are as follows:*

it,r:rrrity l)c

l).rlc ol l)
'. u lrttri:;:;iott
l..r:,1 rl.rlc ttf

l.r',1 rl.tlt'
Iti rrr.rrrrl l)t'
,,lll r i,l ilrt'
lrrli ,,1 ()pr

lir,l

of Interest Application Fee

posit

Rs. 100 0/- [only throu gh Demand Draft)

Rs.1,00,000/-[with the successfiil agerrcy
before execution of ihe agreementj

ublishing & start date for
of Bids

L7 /11/2022

uploading Bids 02 / 12 / 2022 till 1 700hrs

lor submission of Original
trl't of Tender form fee in the
l)churoad Cantonment Board

02/12/2022

rring of Technical & Financia 0s/12/2022

( r ilcr l.r lr)!.:;('l('( tion: 500/0 for the rate quoted and 50o/o for the presentation sho.,r,zl-i.
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;\ny details requ.i'red w,il} be nrade available in the offiee of the Dehuread, Cantonment
Board orx any wonking. day.fPhene ns-&Vfr27679202]

The Deh,uroad Cantonrrrcnt Boandi reserues the righ,t
appl i catioln without as'sig.lirry arryF Fea.sons th eneof,

to aceept or reiqct apy of tt*e

[Am ane)
ehief Executive

Dehuroad 0aRtonnr ent Board

No. CBDRlEnggl MS.T Y lzAz z-v1

)€

3t
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4{R6zfr64L 1"
Srri ;AR]! , OiE ;AHti! - ONr fU_ UPE

Copy to :

by you i.e.2.5o/o agajnst the sr-tLrject wci'k

dated 01./07 /2021.

[Pushpanjali Rawat IDEs)

Chi ef Executive Officer
Cattt.unntent t floard i-lehui i,;td
t":f

The Accountant

Dehuroad Cantonment

for inforn:ation
Board

Er*S qF{W o-rqfrq, WsZc,qNTo NM B NT B oARD, D EH uR oA D
x{lTiTTR'.FI{, Tqfi riildq/ Govt. of India, Ministry of Defence

Tqd-o- tgrtsH €q1q, eFns ul-d-fr, g0- +t zt ot
Near Dehuroad Railway Station, Dehuroad, Pune- 4l2l0l

Tel:020-21 67 I 222. F ax: 020-27 61 26 1 0

N o.CB D R/EN GG/MSTP / 22-23

'fo

M/s Advista Technosolu tions Pvt. Ltd.
31 0,Heuu Industrial Spaces,
MIDC Chinchwad, Pune-4L 1019
Emai l -ni I esh. pa th: rq@a d vLstarn diaeom
Mob- +91-7755991881

Sub: EOI for Sewage Treatment Plant"

Reference your email dated 24/05/2024.

It is informed you that the percentage quoted

has been accepted by the Board vide Circular Agenda

Therefore, you are hereby directed to deposit an amolrnt of Rs.1,00,000/- [Rupees
One Lakh Only) as a Security Deposit in form of FDR/ Demanii Draft of any Nationalized or
Scheduled Bank in favour of 'The Chief Executive )lficer, Dehurctad Canionment Board'for a

lreriutl uf 03 yH,ls ,rlrrrrp1 vvillr ,: rutr-ittrlit.i,rl sl,rnrlf 1r,llrcr rrf I{s.5007'- fur cx*t.uLiurr irf
Contrar:t Agreement within seven davs of receipt oi th is letter.

Dare: , ,/07 /2424
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